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Application no ---- --------------------- 1990 

Suresh V/S The Genral Manger, Ordinance Factory Ainbazari, 
Nagpur. 

I _____ 
----------------------------------------- 

sr,no. 	particulars of.the document 	date 	page 

I) 	Application under the Act 	 S 
List of Arinexture 
Mix-A- call card from the 

Employment Exchange 	19-1-88 	S 

Anx-B- Letter from the Respon- 	15-2-88 
dent 	.... 

.Anx-C- Letter from the Respondent 	9-5-88 	7 

Anx-D- Notice to the Respondent 	2-4-90 

Anx-2- Statement of working days 	 ID 
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OA 485/90 

Date: 21.9.90 

Neither the Applicant nor 
his Advocate are present. 

Mr. Rarnesh Darda, Counsel 
for the Respondents. 

Mr. Ramesh Dada prays 
to grant time for filing reply. 	V 

Adjourned to 26.10.90 

V 	
for reply and further directions V  

Re. istrar, 
- 	 V 

D 	
V 

2. 

 Neither the  his Mvocate r 	PliCant nor 	
"V 

Adjourned to 12-12.190 for  reply 



Neither the Applicant nor 
• h is A dvocate are present. 

Aayub,Mr. Shaikh 	 rviso  
Ordinence 	

yj7 

Nagpur is present on behalf of 
Respondents,. 

Mr. Shaikh Aayub has filed 
reply today on behalf of 
nesponcents and he has sent 
copy of the reply to the 
Applicant by Regd. Post A/D 
under letter dt. 5.12.90.Mr. 
Shaikh Aayub has undertaken 
to file acknowledgement of the 
reply served on the Applicant.' 

Adjourned to 17.1
' 
 91 for 

filing acknowledgement. 
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OA485Z20 

Date: 17 1.91 -- __ - 
- 

Neither the Applicant 
nor his Advocate are present. 

Mr. Shaikh Ayaub, 
Supervisor. Ordineflce Factory 

is present 
Ambaihart, NagpUr of Respondents. on behalf 

Mr. Shaikh Aayub has 
shown the proof of service 

the Applicant. of the reply on 

Since the reply of 
Respondents has been filed in 
the matter, the matter has 
become ready fer hearing. it is not possible to 
However, 
fix 	date in the near other old acc  Ount .of 

urgent rnatteS. 	This pend1iflg matter is, therefore, kept 

on Sine, die list.. 

Mr. Shaikh Aayaub says 
that at the time of fixing 

final hearing notiC4 
the date of 

be. issued to RespOfldent/ 
may 
No. 1 	Notice may also be/ Applicant 
issue 	to the 

2!. 
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As per direction of the 

Hon'ble Vice Chairman dated 

24.8..93, the matter is taken 

up from Sine-die 1ist Fxed 

: ie s 

1 	as per order dated_________ 
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